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REFERENCI     TO    DISTURBANCES 
IN A LENIM   CENTENARY MEETING 

IN BOMBAY 

SHRI S. C SARDESAI (Maharashtra) : Sir, 
I 'anted to draw the attention of the H use to. 
an extremely grave news appearir > n this 
morning's papers {Interruption) that the Shiv 
Sena vandals in Bomb iy have yesterday 
attacked a Lenin ( entenary meeting. The 
vandalism of the Shiv Sena is notorious. I do 
no want to go into it just now; but theri are 
certain aspects which according to ie enhance 
the gravity of this question on this point. The 
first point is that t was a Lenin Centenary 
meeting, and the Lenin Centenary is being 
observe I all over the country by almost all pa 
tics jointly and unanimously .   .   . 

AN HON. MEMBER : All over the world. 

SHRI   9.  C .   SARDESAI :     At    the 
moment 1 an thinking of our country. Of 
course it s observed all over the world. But tl 
ere are certain aspects which I wan( tc 
emphasize, that the Lenin Centen, ry 
Committee in Bombay is a general citizens' 
Committee in which all par ies are there. Let 
no one drag in the c aestion of one party or 
another party L is a citizens' Committee. In 
the citizens' Committee there are members )f 
the Maharashtra Cabinet. It is und< r he 
auspices of such an organisation t tal this 
Lenin Centenary meeting was being held. The 
Consul General of tr z Soviet Union was pre-
sent at the rr :eiing. A meeting for which 
everybc Iy has reverence, a meeting in which 
he Government Ministers participated, s 
meeting in which the Consul General of a 
friendly Government was the e, it is such a 
meeting which was att; ;ked. Obviously the 
whole thing is very erious and I do want to 
say particular / the fact that it shows the 
degree of ailure of the Maharashtra 
Govrenment t i give protection even to a 
meeting of uch a character. This is the length 
to which things have gone. What i"would say 
very seriously .   .   . 

SHRI KRlfflAN KANT (Hary-ana) : Sir, a 
liscussion on this is very important. It will be 
better that the Government - orsiders that the 
whole question should be discussed. 

SHRI  S.  C.   SARDESAI   :  What  I 
very earnestly request is to_ give proper time 
for a discussion on this.  I am not 

conversant with all details but in any case I 
wanted to draw the attention of the House to 
the problem. 

SHRI BHUPESH GUPTA (West Bengal) : 
Many matters we discuss here. This is a very 
serious matter. This is not only one instance of 
such vandalism and violence by Shiv Sena. 
Shiv Sena threatens the people not only of 
Bombay or Maharashtra. It poses a grim 
challenge to the very nation itself, the integrity 
of the nation. I believe the House will agree 
with me that over a matter like this what we 
need is a serious discussion. Even the 
discussion itself would be very important from 
the point of view of mobilising public opinion 
in the country against the monster of Shiv 
Sena specially when it is well known that the 
Maharashtra Government for one reason or 
another is failing in dealing with this menace 
and the Frankenstein that has grown on the 
soil of Bombay. Therefore, I would implore 
you to kindly find some time and provide for a 
discussion in the interests of the House and the 
nation on this subject. 

MR. DEPUTY    CHAIRMAN :  We 
will resume our debate after lunch. We will 
adjourn now till 2.00 P.M. 

The  House  then  adjourned for 
lunch at one of the clock. 

The House reassembled after lunch at two 
of the clock, the VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) in* the Chair. 

THE     APPROPRIATION    (NO.    2) 
BILL, 1970 

THE MINISTER OF SUPPLY AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF FINANCE (SHRI R. K. KHADILKAR) : 
Mr. Vice-Chairman, Sir, I beg to move : 

"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of India for the 
services of the financial year 1970-71, as 
passed by the Lok Sabha, be taken into 
consideration." 
This Bill provides for the withdrawal from 

the Consolidated Fund of India of the 
amounts required to meet the expenditure 
charged on the Fund and the Grants voted by 
the Lok Sabha. The figures in the Bill are 
based on the pro- 
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visions shown in the Demands for Grants and 
are inclusive of the sums voted 'on account' 
and provided for in the Appropriation (Vote 
on Account) Act, 1970 for expenditure during 
April and May, 1970. 

The figures in the Bill, it might be 
mentioned, represent gross amounts of 
withdrawals to be made from the Con-
solidated Fund of India and do not take into 
account the receipts or adjustments in 
reduction of expenditure. The net amounts are 
shown in the Budget Statement. A full 
reconciliation of the gross and net figures has 
been given in Annexure I in the Explanatory 
Memorandum Part II. 

Excluding the payment of States share of 
Union Excise Duties and Repayment of Public 
Debt, which are notionally shown as 
expenditure charged on the Consolidated 
Fund, the disbursement to be made from the 
Consolidated Fund amounts to Rs. 5975 
crores. Of this, Rs. 1756 crores represent the 
provision for Plan expenditure, Rs. 635 crores 
for Central assistance to States for their Plan 
schemes, Rs. 119 crores for the Centrally-
sponsored schemes, Rs. 76 crores for Union 
Territory Plan schemes and Rs. 926 crores for 
the Central Plan proper. In addition, Rs. 150 
crores will be made available to the Railways 
for their Plan outlay and further the Public 
Sector Undertakings, etc. including Railways 
and Posts and Telegraphs will spend Rs. 216 
crores out of their own resources, thus making 
a total of Rs. 2122 crores for the Plan as 
shown in the Plan Budget Link. 

The non-Plan provision amounts to Rs. 
4219 crores of which Rs. 1242 crores are for 
Defence, Rs. 375 crores for P&T and the 
balance of Rs. 2602 crores are for Civil 
Expenditure—Rs. 1808 crores on Revenue 
account and the balance of Rs. 794 crores on 
capital account. 

The non-Plan Civil Expenditure on 
Revenue account comprises Rs. 603 crores for 
interest charges including services charges on 
drawals from the IMF, Rs. 328 crores for 
grants to States and Union Territory 
Governments and Rs. 364 crores for 
developmental expenditure including Rs. 40 
crores for expenditure on Export promotion. 
Of the balance, viz. Rs. 513 crores, Rs. 37 

crores are for currency, Mint, Opium and the 
like charges which are matched by 
corresponding receipts, Rs. 27 crores are for 
aid to other countries, Rs. 15 crores are for 
Civil Pensions and similar charges and Rs. 8 
crores are for displaced persons, making a 
total of Rs. 87 crores. 

The rest, viz. Rs. 426 crores, includes Rs. 
92 crores for Police, Rs. 48 crores for tax 
collection, Rs. 29 crores for General 
Administration proper including Union 
territories without legislatures, Rs. 23 crores 
for External Affairs, Rs. 28 crores for Audit 
and Rs. 25 crores for food subsidies, the 
balance viz. Rs. 181 crores, being spread over 
a large number of heads. 

The non-Plan provision on Capital account 
amounts to Rs. 794 crores as mentioned 
earlier. Of this, Rs. 398 crores are for Loans 
and Advances to States and Union Territory 
Governments including special non-Plan 
assistance to States for meeting inescapable 
gaps in resources, assistance in natural 
calamities, short-term loans for purchase of 
fertilisers, etc. and loans out of small savings 
collections. Of the rest, viz. Rs, 396 crores, Rs. 
130 crores are for schemes of Government 
trading wholly off set by recoveries, Rs. 65 
crores for making loans and advances to other 
countries including Rs. 50 crores for short-
term trade credit, Rs. 55 crores for loans to 
public sector undertakings including Defence 
undertaking, Rs. 48 crores for border roads, 
Rs. 14 crores for the Khadi and Village 
Industries Commission in order to enable them 
to repay their loans and the balance of Rs. 84 
crores spread over a number of heads. 

As stated earlier, the Bill also provides for 
withdrawal of sums required for payment of 
States' share of Union Excise Duties, 
amounting to Rs. 353 crores and for 
repayment of debt, amounting to Rs. 293 
crores on account of two market loans 
maturing this year, Rs. 200 crores for 
repayment of foreign loans including PL-480 
loans and Rs. 4 crores for other items, etc. In 
addition, the provision for repayment of debt 
includes an amount of Rs. 9500 crores to 
cover the entries in the accounts relating to 
Treasury Bills which have a currencv of 91 
days and, unless discharged after that period, 
are notionally shown in the accounts as repaid 
and simultaneously reinvested. 
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Other details of the disbursements have 
been giver as usual, in the Budget documents 
circi laied to the hon. Members. The Hous has 
also had an opportunity of a ger m 1 
discussion on the Budget. I do n it, therefore, 
propose to take the time i f ihe House in 
explaining further the provisions included in 
the Bill but sh; 1 iry to meet the points that 
hon. Mem er< may raise during the course of 
the   Debate. 

Sir, I move. 

The questioi   was proposed. \ 
SHRI S. ). MISRA (Uttar Pradesh) : Sir, ur 

ier this Appropriation Bill, as has I ;en 
indicated by the honourable Mi isier, some 
amount is to be voted by P: rli:iment and 
some is charged on th I Consolidated Fund of 
India. The tot 1 amount comes to the order of 
Rs. It ,325 crores out of which Rs. 11,957 en 
res is charged on the Consolidated F ind of 
India. Parliament is here to vote >nly about Rs. 
4,360 odd crores. I will eg in with my first 
point that now we n ay say that the amount 
charged on th' Consolidated Fund of India is 
gradu. Ily increasing in geometrical proportu 
n. I would draw the Minister's att ntion to the 
item : CHARGED— mrest on Debt and Other 
Obligati ms and Reduction or Avoidance of 
)eht, which comes to the order of abou Rs. 
600 crores. If we are to pay R . 600 crores as 
interest on debts—and we have no option of 
denying it; it i a charge on the Consolidated 
Fund o I idia—has not the time come for P; rli 
iment to limit the borrowing powor of this 
Government under Article '. 92 which says— 

"The exi ;utive power of the Union 
extent's to borrowing upon the security of 
tie Consolidated Fund of India within such 
limits, if any, as may from ti ne to time be 
fixed by Parliament 1 / law and to the 
giving of guarantee , within such limits, if 
any, as may be so fixed." 

What I am demanding is that this power be 
invoked now that the amount of debt en the 
country through loan from foreign countri s is 
mounting up so much, is runni g into 
thousands and thousands of cores. And if 
there is no curb on the power of the 
Government to take loans, i may be that the 
annual income of the country goes far behind 
the total borro' e<l capital from abroad. 
Therefore, I v juld first say, let this power be 
invc ted.    The    Government 

should come with a proposal before 
Parliament and there should be a limit on the 
borrowing power of the Government, and 
unless this is done, I would not really call it 
Appropriation Bill .   .   . 

SHRI    MAHAVIR    TYAGI  (Uttar 
Pradesh) : I would like to say that the Public 
Accounts Committee long ago had 
recommended already that Parliament should 
enact a law and the Government should 
propose it. 

SHRI S. D. MISRA : I am now reinforced 
by the argument of my honourable friend that 
even the Public Accounts Committee had said 
that there should be a limit on the borrowing 
power of the Government and it should be by 
a law enacted by Parliament. So I demand that 
there should be a law because we are paying 
Rs. 600 crores only as interest and we have no 
option but to pay this. And this is a charge on 
the Consolidated Fund of Indfa. Therefore, 
this is one aspect which I wanted to 
emphasise first. 

Now, a budget is nothing for the country or 
for anybody else. It is an instrument of 
planning. Since the last 20 years or so after 
independence, this budget has been taken to 
mean that it is for the development of the 
States and the country as a whole. If you see 
through the First Plan up to the beginning of 
the Fourth Plan, it is a sorry spectacle of the 
reduction of plan expenditure and the increase 
of non-plan expenditure. If my figures are 
correct— I think they are correct—in the First 
Plan there was about 58 per cent for plan 
expenditure and about 42 per cent for non-
plan expenditure. I will not go plan-wise. I just 
go to the beginning of the Fourth Plan and this 
year. This year if you make calculations, one 
comes to the conclusion that the total non-plan 
expenditure is just about 58 per cent. 
Therefore, the plan expenditure which should 
have increased is decreasing and the non-plan 
expenditure which should have decreased is 
increasing. Now, what is the matter? If you 
take all the Ministries, from the first to the 
last, vou will find that every year their staff is 
being increased, both here in the Central 
Government and also in the State 
Governments. Not only are we thinking of 
curbing this tendency, but various legislatures 
in various countries of the world also have 
thought of it. For curbing this tendency even 
the House    of 
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Commons had a practice whereby the Prime 
Minister should go to Parliament every year 
and he takes a base year. For us the base year 
may be 1947 or 1952 when the Plans began. 
From that onwards he compares every year as 
to what has been the percentage of increase in 
the staff. And therefore, Parliament exercises 
its authority over the increase of the staff. 
What is the exercise of our Parliament's 
authority here in regard to that? How does our 
Parliament know how much staff is to be 
increased or how much is to be decreased. 
Therefore, 1 demand that there should be 
certain regulations like this in future. There 
should be a parliamentary committee to 
scrutinise all these things. I would say, take 
the figures of the first year of the First Plan 
and give us the annual increase as compared 
to the base year. That should be done as they 
have done in the House of Commons. There 
should be parliamentary control over it. But 
nothing is being done. I am sorry to say that 
this Government is doing what it should not 
do and it is not doing what it should do. That 
is my charge. 

Now about the budget. It is not a budget of 
only paying officers and talking of socialism 
and socialistic activities. Unless it results in 
more employment, unless it results in more 
production, unless it results ;n the increase of 
our per capita income or per capita 
production, it is not a budget. And what is 
happening? 

Let us see what the employment and 
unemployment position is. I said the staff is 
increasing. It is not that Plans are made only 
for increasing the staff, but it is for a certain 
purpose. What is the employment position? 
When questions are put to this Government 
here in Parliament, they tell us stories about 
various committees having been appointed. If 
you see the unemployment position, it is all 
well known. The Directorate of 
Unemployment has given a figure that in the 
year 1978 there will be 40 million people in 
this country who will remain unemployed and 
there •win be a hundred million people who 
will be under-employed. What is being done? 
When there is a discussion on the Naxalites, 
the honuorable Home Minister comes to this 
House and says that it is a political situation, 
that it is an economic situation. If so, why 
cannot you solve that political situation? Why 
cannot you  solve that economic  situa- 

tion? You do not do anything to this country. If 
you say that it is a political situation or an 
economic situation, you solve it. What is the 
unemployment position? During the last three 
or four years there has been unemployment 
and there was unemployment earlier also. I am 
not saying that this Government is responsible 
for all that unemployment. There was 
unemployment in this country. But something 
had been done. But since the last three or four 
years even engineers are unemployed. I am 
told the figure of the unemployed engineers 
goes up to one lakh. What is being done for 
them? The only answer we get from the 
Government is that it is an economic question. 
Then, why do you not take care of that 
economy which has made even doctors and 
engineers unemployed during the last three 
years? It is a shame. Before 1966 for four 
years there was employment of about 32 lakh 
people in this country. But after 1966, before 
this blessed year of 1970, there is employment 
of only 4 lakh people. Then, what is your 
socialism for? What is the slogan-mbngering 
for? What is the production? Where is that 
production? I will bring to your notice 
something about agricultural revolution. They 
call it a green revolution. This green revolution 
is nothing but a wheat revolution. My 
sugarcane in UP is rotting. Nobody buys it. 
There is the Taichung rice. So many words are 
used for it. One must reap the consequences of 
the rotting of these things. There is no 
revolution except the wheat revolution. What 
about cotton, sugarcane and pulses? U. P. and 
Bihar produce pulses. The Government has not 
done anything to increase the production of 
pulse which is the only protein available to the 
farmers in Northern India. The Food Minister 
and the Prime Minister take credit for the 
green revolution ushered into the country. It is 
nothing but a wheat revolution and I do not say 
that the Government is not responsible for that. 
I must give credit for what has been done in 
five years about wheat. Therefore you should 
extend this to the other sectors also. How can 
you bring this revolution unless you bring in 
new types of irrigation and power and what is 
the position about irrigation? After 20 years of 
planning, only 22% of our land is irrigated 
whereas the capacity of land irrigable is 60 per 
cent. As compared to this Pakistan has 56% 
irrigation, Eavpt 100% and Japan 65%. When 
"the Ministry goes to the Finance Ministry and 
the Planning Commission for funds 
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—I do not bla le the Irrigation Ministry—they 
say '1 ou do not have priority, wait'. I assure 
vou that it will take 40 years to get 50' • yt this 
country's'Iands Irrigated. What /ill happen by 
that time? Mr. Chavan m y be here or not but 
by that time tl e Naxalites and other friends 
might h tve taken over and Mr. Chavan will sa 
that it was a political problem and h could not 
solve it or that it was an economic problem. 

SHRIMATI fASHODA REDDY : (Andhra 
Prades 0 : We will have red revolution and   
101 a green revolution. 

SHRI S. D.   1ISRA : Yes. 

SHRI CHANDRA SHEKHAR (Ut-tar 
Pradesh) : Where will Shrimati Yashoda 
Reddy bt? There will .   .   . 

SHRIMATI    'ASHODA     REDDY : 
Let them not < wry about me. 

SHRI CHA JE RA SHEKHAR : I said 
there is Mr . Reddy revolution also. 

SHRIMATI 'ASHODA REDDY: It is 
better thai  your green revolution. 

SHRI S. D. VIISRA : Now there is the 
Naxalite resolution. There is the political 
hippies revolution and there is the Bhanu Prak 
tsh revolution also. He is talking about I 
revolution. It is better that Mr Chand a 
Shekhar knows about it. 

SHRI      CHANDRA      SHEKHAR: 
There is market ng revolution also. 

(Interruptions) 

SHRI S. D. VIISRA : There are so many 
irrigation projects which were started in this c 
mntry in the first plan. There are the ' 
"ungabhadra, Krishna-Godavari, the 
tamganga and many others. Then soiie others 
were not started for want of funds. There is 
the Rajasthan canal about which nobody takes 
care. The itates are not interested because they 
ha e the stress on competition about priorities 
with the result that the Tungabl adra Project 
which was started in 1954 s still languishing 
and when there is a demand on the Central 
Government to t:ive funds, nobody gives it. 
Similar is the position about power. Only 15% 
of the country's villages are electrified. Dr. lao 
said that by February 1970, tha is, by the end 
of the Mahatma Gandl i centenary year, we 
will be able to  :leetrify one   lakh    of 

villages out of 5 lakhs total. We were very 
happy because Dr. Rao, being an engineer, we 
felt, must have examined the position. When 
he spoke there were only 60,000 villages 
electrified and now, in two years, only 15,000 
more villages only have been electrified. 
What is this progress? Dr. Rao in a speech 
somewhere, in the Institute of Engineers 
perhaps, himself stated that to bring the take-
off economy in this country it requires 300 
KW of power, that is 300 units use of power 
per year per person in this country. What is 
the position today? To-day it is 80 units per 
person. India was the lowest in 1948 of all 
countries and it is still the lowest. I have a 
book 'Miles to go' and that is published in 
New Delhi. India was the lowest in 1948 and 
it stands the lowest even to-day in the blessed 
year 1970. 

SHRI BHUPESH GUPTA (West Bengal) : 
Why 1970 is blessed? 

SHRI S. D. MISRA : Because we are sitting 
together with you in this year of 1970. It is 
still the lowest when we were promised that 
the take-off economy will come by the end of 
the Third Plan. Now the take-off economy 
either in power or in economy in per capita or 
employment is not anywhere near and will not 
come even till the end of the last year of the 
Fifth Plan. Take only one figure. With 80 of 
the units we are producing 15 million KW of 
power. The total targeted production is 22 
million by the end of the Fourth Plan and to 
have 300 units of consumption per person per 
year it will require 60 million KW of power 
which Dr. Rao and this Government of Mrs. 
Gandhi cannot provide even by the end of the 
Fifth Plan. If that is the sorry state of affairs, 
hew can I say that this Appropriation Bill 
should be welcomed and for what? What have 
we done? What they should have done they 
have not done. I will come to the political 
aspect later. 

In the US about 35 years back hardly 10% 
of the villages were electrified. I can give 
many other examples like France and Japan 
also. What have they done in the US ? What 
have they done in Japan ? They gave to the 
State Electricity Poards free of interests loans 
to develop the country and within 25 years 
90% of villages were electrified. What is this 
Government doing ? Every year the Electricity 
Boards are to pay Rs. 200 crores by way of 
interest alone and they are losing now. 
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SHRI     DAHYABHAI   V.   PATEL 
(Gujarat) : In addition there    are   the 
electricity duties of the States. 

SHRI S. D. MISRA : They are losing Rs. 70 
crores with the result that anybody else can get 
electricity but not the cultivator because for that 
the man has to have some transmission or dis-
tribution line and so it is the poor cultivator 
who suffers, not the big industrialist. This is 
the socialism of this Government. I will not 
detain you on other aspects of agriculture but I 
will casually pass over to tractors and 
fertilisers. One million tonnes of fertilisers we 
import and one million tonnes we produce in 
this country. It was thought that by the end of 
the 4th Plan we would be self-sufficient in at 
least fertilizers. What is the position ? The 
Government has almost cleared a class-war 
between the public sector and the private 
sector. It neither gives licence to the public 
sector nor does it allow the private sector. It is 
the dog-in-the-manger policy of this Gov-
ernment. Seven units in the public sector were 
to come in the Fourth Plan—this is regarding 
fertilizers. What is the position ? I do not see 
them. They have no funds. The planning 
Commission says that they have no funds for 
the public sector. And this Government wi'V 
not allow the private sector to come in. Of 
course, the Birlas, an exception, have come in. 
In my own place, Mirzapur, letters of intent 
have been given to a Private party for starting 
a Rs. hundred crore project. But it is not being 
allowed to have it. But then let this 
Government come in and bring it to the public 
sector. In this controversy neither the private 
sector is going ahead with the project nor is the 
public sector growing. What is growing is the 
empty slogan of socialism : socialism is 
achieved, everything is achieved. What 
happened to the minimum programme which 
the AICC passed ? The minimum programme 
which the AICC passed at the Farida-bad 
session and at the Bangalore session was 
undone at Bombay. The idea was that the 
minimum needs of the people, both in the 
urban and the rural areas, drinking water, 
clothing, housing, and other things, would be 
fulfilled by 1975. Now this rebel Congress 
passed a resolution for a ten-point programme 
and kept silent about the fulfilment of the 
people's minimum needs before 1975. I can 
understand that probably their argument    is    
that 

they cannot do it. Then they should have 
given an assurance to this country that if they 
cannot fulfil the minimum needs of the people 
by 1975, they will at least fulfil them by 1978, 
by the end-year of the Fifth Plan or even I 
would say 1980. But nothing is being done. 
Why ? This socialist Government and the 
Socialist Party have become friends. This 
Government is more socialist than even the 
Socialist Party. They are complete in their 
socialism. If I have to choose between the 
radical leftism and the Communist Party, than, 
naturally one has to go to the Communist 
Party, not you. What is your virtue ? Your 
virtue is the virtue of taking big and doing 
nothing. If that is the virtue that you have, I 
would not call it a virtue. Mr. Bhupesh Gupta 
may be seeing some good qualities in you but 
I do not. . . (Interruptions) So this is the 
position. 

Now I pass on to the rural economy, the 
tractors also. The demand was high. This 
blessed Government says, "We will import." 
Twenty thousand tractors are being made in 
this country. The demand is one lakh. The 
highest import has been 10,000. Before this 
year is out, it may be 20,000. What about the 
backlog? What is this help to agriculture ? The 
agricultural sector is exporting 50 per cent of 
the total exports of this country, cotton, jute, 
and other things. To that agricultural sector 
this is the lip-service which is being paid by 
this Government. Then about the amenities 
programme. Some Sinha Committee was 
appointed.. Some Roads Committee was 
appointed. These Committees were appointed 
by this Government and they have said that 
every year you go on spending for at least 
fifteen years. Spend Rs. 75 crores on rural 
roads. And then after fifteen years you will be 
able to make a small dent. And how much 
have thev provided in this Appropriation Bill ? 
It is not even a few crores of rupees. They 
appoint committees to forget about it and they 
do nothing. Therefore, in the rural sector in 
spite of all the talk of an era of green 
revolution, there is in fact neither a green 
revolution nor an yellow revolution nor even a 
red revolution. If you want to give a red 
revolution for the agricultural sector, come 
before Parliament and have the red revolution. 
But you have no revolutions and you only talk 
of revolutions and pay lip-service... 
(Interruption) Their confusion was 
confounded from what is there as balance in 
their 
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party. We were he evils and we have come 
out. And all the virtues are there... (Interru, 
tions) I do not know what is happeni g. Mr. 
Om Mehta is not able to coi trol them. I 
thought when all the evi people come out, the 
virtuous peoj le will remain there. All the 
evils are < n this side. . . (Interruption) Let 
thei I come here and we will make them 
better. 

Now I come t< the industrial sector. I began 
with unei ip oyment position. I talked 
something of the agricultural sector. Now I w 
iuld like to talk about the relative empli yment 
position in the industrial sector. What is the 
position in the industrial sector ? The key 
industries according to the Industrial Policy 
Resolution were to be nationalised. This Resc 
ution was made in 1948 or 1956, I do not 
remember^ I think it was in 948. Even in 
regard to steel I say th; ;11 the steel was not 
nationalised. Th question of bank 
nationalisation w: ; :iot there. But why have 
you not nrionalised the private sector steel? Is 
it only for political purposes ? Is it only for the 
sake of party funds ? C r, is it for something 
else ? And wha about this licensing policy ? 
When hey find themselves in confusion—gei 
erally they are in confusion—they appoint 
committees like the Dutt Comi littee. 
(Interruptions) Since the presen Prime 
Minister took over in this cou tr ', since 1966, 
every year the floatatic l was of the order of 
300 to 400 crore of rupees. To be very exact, 
in 1966 i was Rs. 339 crores. But in 1969—1 
am talking of 1967 because you mig t ->e 
saying that it was a drought year, a bad year, 
etc. and Mr. Fakhruddin AH Ahmed quotes it 
many a time an 1 tays I have got 6i per cent 
increa e in industries—there was only a Rs. 00 
crores of floatation. What is there ? L et me 
take you to scooters or cars which are well 
known. We have discuss d everything here. 
The annual productu n of scooters is about 
60,000 and the eriand is about a lakh and the 
backlog is about two lakhs. And Rs. 6 cron s 
are deposited by the intending buyert as 
advance money, and my figures ire 
authoritative. The same thing is \ ith cars. The 
annual production of c rs is 35,000 while the 
demand accordii g to them is 80 or 90 
thousand, and tr 3 deposit by the intending 
buyers is Rs. 13.8 crores. If you add up the 
two amc unts, it is about Rs. 20 crores. I thinl* 
with this amount we can have two f: ctories 
either of car or of  scooter.    When  the  
scooter  people 

I applied, they said, "We are examining I it". 
After four years' of examination, the licensing 
committee came to the conclusion that we can 
give them the licence. But then the Ministry 
came to the conclusion, "No, we should not 
give. We should keep it for the public sector". 
That was about the scooters. But nowhere is the 
public sector seen. Where is the public sector 
coming ? Where is the scooter industry which is 
to come in the public sector ? I have yet to see 
it. What will happen to the scooter business ? 
When the Bajaj Company and others applied for 
expansion—it is on Government records— they 
were not allowed the expansion. Why ? Similar 
is the case of automobiles. I am not satisfied 
with the automobile companies. Their prices are 
much higher, for many reasons, Government 
reasons and other reasons. There are two or 
three companies—I think the Premier and 
Hindustan Motors—applied for expansion two 
years ago. This Government took an unusually 
long time to say even 'No* to that. And now 
they said, "We are examining to have a small 
car project". Where is that project? Is it in the 
air, in the sun or in the sky ? I do not know 
where it is. Now, they are thinking of a car 
project in the public sector. By the time it 
comes down to earth, there will be a demand for 
two lakh cars and there will be a deposit of Rs. 
25 crores. Of course, this Government can ask : 
Why use a car ? Why not cycle ? Why use a 
scooter ? Why not a bullock cart ? This Govern-
ment is capable of saying anything. Mr. Mehta 
is capable of saying that. That is the position. 

Now, let me point out this controversy 
about the public sector and the private sector. 
I am giving some new facts. A sum of Rs. 
1100 crores has been invested in the three 
steel plants of Hindustan Steel and I was 
hearing it as a Member, and. of course, I was 
there. During the Third Plan and the Second 
Plan when these steel plants were set up, these 
very Ministers used to say that with the profit 
from these steel plants with in investment of 
Rs. 1100 crores, they would set up a steel 
plant every year by the begin-ing of the 
Fourth Plan. They expected a profit of Rs. 100 
crores. What is the position today ? There is 
not only no profit, but there is an annual loss 
of Rs. 40 crores. The targeted production was 
ten million tonnes, but the actual production    
is    4.5    million 
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tonnes. There is loss in Durgapur and there is 
loss everywhere else and still this Government 
under Russian influence, is having the Bokaro 
plant at an expenditure of Rs. 1100 crores in 
two phases. Why do you not first achieve the 
target of ten million tonnes ? You have already 
allotted these three steel plants to come up in 
the South. The cost of the Bokaro plant is 
going to be very high. We are, therefore, 
losing. Neither have we production resulting in 
employment. And the Prime Minister has said 
yesterday and it has come in today's papers 
that those who talk against the public sector 
are anti-socialists. I may remind her and this 
Government that it was Marshal Tito who said 
this. Probably she will not call him anti-
socialist. I am quoting. If a public sector 
concern does not earn profit, it is better to 
close it down. Will the Prime Minister call him 
anti-socialist ? Is Yugoslavia a capitalist 
country that it can criticise the public sector for 
its losses; for its bungling ? We criticise this 
Government only for its performance. There 
are all types of people on the management with 
the result there is decay. What is the 
performance ? Fifty per cent of capital 
investment in the public sector is yielding only 
13 per cent industrial production. That is the 
position. We are not critical of the public 
sector. We are committed to it. It was the 
united Congress which was committed to this 
policy. We want the public sector, but we want 
it to grow, but not at everybody's cost, not at 
the nation's cost, not at the cost of 
employment, not at the cost of efficiency. It 
should bring about efficiency, more production 
and more employment. 

I now come to foreign trade. This is a poor 
Ministry whose name has been changed 
during the five years at least five times. It was 
first the Ministry of Commerce. Then, it be-
came the Ministry. of Commerce and 
Industry. Then, it became the Ministry of 
International Trade. Then, I forget one or two. 
Now, it is the Ministry of Foreign Trade. Even 
then there is confusion in this Ministry. It is 
not only handling foreign trade, but it is 
developing textiles here in this country. It is in 
charge of jute, tea, etc. How are they in 
foreign trade ?    Of course. 

misnomer always regarding this Ministry. 
There is the Industrial Policy Resolution and 
it has been debated in Parliament, but this 
Government has no resolution on the export 
policy. Why did you not bring forward a reso-
lution regarding the export policy ? The result 
is they take credit for the increase in exports 
as a result of devaluation. Sixteen per cent of 
the world population is in India and ten per 
cent of the world area is in India. It was 
having 1.2 per cent of the world export trade 
even in the middle of the Second Plan and I 
would say even in the Third Plan. Now, the 
exports have been reduced from 1.2 per cent 
to 0.8 per cent. This is the Government's 
record. 

SHRI  MAHAVIR    TYAGI :    Very good 
progress. 

SHRI S. D. MISRA : Then, they take credit 
saying that they have gone from Rs. 800 crores 
to Rs. 1300 crores. What is there ? Forty-seven 
per cent is added on by the devaluation itself 
and the amount becomes Rs. 1300 crores. Let 
me point out for the benefit of the Finance 
Minister—I do not know whether there will be 
any benefit and I find that even Mr. Bhagat is 
not here—there is the incentive scheme or ad 
hocism in this Ministry. There is complete ad 
hocism in policy. They say that for three years 
or five years there will not be any disincentive, 
but every six months or every year they change 
their incentive scheme. I come from an area, 
Banaras, famous for carpets and silk. Let it be 
noted by the Minister of Foreign Trade that 
while the export of carpets was worth Rs. 12 
crores last year, because of ad hocism, because 
of the sweet will of certain individuals not to 
sanction schemes and because of a change in 
policy, this year it will go down to Rs. 7 
crores. It has gone down by 45 per cent. If that 
is the policy, how can I give credit to this 
Ministry, the Ministry of Foreign Trade ? 
There is nothing on the economic front for 
which this Government can take any credit, 
except, of course, slogan-mongering. Even the 
communist party and the socialist party are a 
shade less in their slogans. 

Sir, T come to the political situation. I will  
not  talk    about    West    Bengal 
hfrnilgp    YVP    havp    cnnlan    r.    lr»t
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connivance of the Central Government and, 
of course, in consultation with some political 
pari es here and the result is the politi al 
situation, the law and order situatior the 
Naxalite movement in the count y. What is 
the Government doing ? They say it is a 
politico or socio-ei onomic situation to be 
taken care of. I do not know what these 
words mean which the Government has 
taken i pon itself to use. Mr. Shashi Bhusar 
has opened a seminar or an institut. of 
socialism. Probably they will de ine_ there 
what these words 'socio, economic, politico' 
and all that mean. I m a layman coming from 
a village. I do not know much about it. 
Probab] ', I will learn from him or he n ay 
tell somebody. Mr. Khaitan is a s Kialist, I 
know. He was elected on socialism... 
(interruption) That is a fe iture of the 
political situation in this < ountry, the 
toppling feature of this Go- enment. There 
was a time in Shri ,al Bahadur Shastri's time, 
in Pandi Jawaharlal Nehru's time, when there 
v as political neutrality. You will also agn e 
that there was at least 80 per cent political 
neutrality. I cannot say that here was no 
political bias but I say that )y and large there 
was political neut ality in the relations 
between the Cent 3 and the States. That 
political neurality is a casualty today in Shrir 
ati Indira Gandhi's Government. W!ia1 is 
happeing ? They try'to toppli some State 
Governments. They did succeed. Now they 
are trying to go D some other States. I do not 
know whether they will succeed. I do not 
now. But this is the only aspect th it toppling 
is done by IAF plane flights not only by the 
Prime Minister But other Ministers also of 
the Centn.:. I need not name them. I know 
they go to topple State Governments in 
Government planes. That is the positk i. 

SHRI MAHAMR    TYAGI:  Is    it 
toppling or bomb tg ? 

SHRI S. D. M [SRA : They are incapable 
of bombing. I am coming to that. India virtu 
ill}' in foreign affairs has become a sat llite 
of Russia. Shri Bhupesh Gupta v ill be angry 
but I would request hini not to be provoked. 
But that is a fact. Moscow Radio every night 
and c ty in every morning, noon and evening 
bulletin is talking eulogising Shrim ti Indira 
Gandhi as the prophet born in this country, 
and talking of Shri N jalingappa, Jan Sangh 
and others in thi  worst possible terms. 

Is it for them to interfere in the internal affairs 
of our country ? Is this party or any other 
party not a nationalist party, recognised party 
of this country ? Is it for this party to protest 
to Mr. Kosygin or is it for you, Mr. Foreign 
Affairs Minister, to protest on behalf of the 
nation that the Russians have no business to 
interfere in the working of this country ? They 
have no courage. You are only a satellite of 
Russia,   That is my charge. 

Regarding this AIR, yesterday I read that 
the Government had decided that it would not 
be a statutory organisation. Yes, that I can 
understand. As soon as this Government goes, 
any Government coming here will find the 
logic of making the AIR a statutory organisa-
tion. The Chanda Committee report said about 
it; we demand it; Parliament demands it. 

Then what is happening to the newspapers ? 
They are under great pressure these days. I am 
sorry to say that even news agencies are under 
pressure. I understand that PTI is to get share-
holding of Government. I would request tne 
PTI : please hear my voice ; for God's sake get 
any money from anywhere but not from this 
Government. Otherwise you will be a satellite, 
complete "satellite of this Government and 
you will have to do what they want you to do. 
Beware of this danger. If this news agency 
becomes ill-disposed towards some and 
favourably disposed towards others, the 
freedom of the press is completely gone and 
we have no hope in this country. 

I am coming to the last point, about 
defence. There is a demand here for nuclear 
bomb. I say, we all say, most of us say that the 
time has come, when China has exploded the 
bomb and has a satellite moving round the 
world— yesterday or day before yesterday at 
Calcutta it was announced at 7.20 in the 
evening—when we should seriously consider 
it. What are you thinking ? This slogan "Hindi 
Chini bhai bhai" has already exploded and 
now it is bye bye. 

SHRI MAHAVIR TYAGI : Bahan bhai. 

SHRI S. D.  MISRA :   Day in    and 
day out the Defence Minister comes and gets 
up and says : no, nuclear energy is only for 
peace. I say, yes, it is for peace, but there is 
also   peace 
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[Shri S. D. Misra] through preparation for 
war. Can you attack China today? You will 
not because you can never act. There are 
several thousand square miles of border 
area... 

(Interruption) 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : Order please. 

SHRI K. P. SUBRAMANIA MENON 
(Kerala) : You can never do it. 

SHRI N. K. SHEJWALKAR (Madhya 
Pradesh) : In spite of you it will be done. 

SHRI MAN SINGH VARMA (Uttar 
Pradesh) : We know how to slap back. 

SHRI K. P. SUBRAMANIA MENON : 
You do not know how to run your economy. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : You are 
representing your party's views, I think. 

SHRI S. D. MISRA : Yes, I am. We 
should have nuclear bomb. That is my 
request. The time has come and our national 
honour demands it. 

I close with my last point. This Government 
as is apparent from the numbers is a minority 
Government. As regards the party position 
both in this House and in the other House, 
some of us rightly or wrongly, who do not 
agree with them, are away from them, or they 
are away from us; it is the same thing. The 
Prime Minister is the Leader of the House, she 
is the Prime Minister of the country. So, the 
Leader of the Opposition here is the official 
leader of the opposition. Since the last four or 
five months we have been raising this ques-
tion. It should not be on our request but of 
their own accord that this Government should 
have given the facilities and amenities to the 
leader of the recognised opposition. The other 
day in the last session it was I who put this 
question to Shri K. K. Shah who replied that 
they were trying to bring a Bill about the 
amenities and facilities of the Leader of the 
Opposition. It is not for Mr. Mishra or Mr. 
Singh that I l am wanting them.    Today they 
are the  I 

leaders of the Opposition. Tomorrow anybody 
else may be the Leader of the Opposition. In 
this very country _ in about half a dozen 
States there is a recognized opposition 
including my own State of Uttar Pradesh. The 
Leader of the Opposition has the same 
facilities and amenities as a Minister. Since 
the last four months that facility has not been 
granted to these Leader. The reason seems to 
be that this Government does not want 
democracy to function. Not that he has 
something to do with the Government and for 
which he has to be paid, but it is a party 
system, it is a recognized way of democratic 
functioning. Nothing is being done. The 
Chairman of my party wrote two or three 
letters to Shrimati Gandhi, and in spite of that 
nothing is done. So I say if in this session such 
things are not brought and the Bill is not 
passed, we will have to consider what else we 
can do, and we should not be considered here 
as persons who are obstructing anything. I 
give notice to this Government let them 
consider about their attitude. Why are they so 
silent about it? 

I will close with one sentence, Sir, if you 
will allow me. We have certain State 
Governments in this country who are with our 
Congress. They have certain States in the 
country with their Congress; what they call 
themselves we do not know. We have Gujarat 
and Mysore. Let this toppling game stop. 
What I am saying is this. We in the Working 
Committee of the AICC, our Congress, passed 
a resolution that we should have a Board for 
unemployment; rural works programme ; 
drinking water programme ; and we have 
thrown this challenge to this Government that 
we will compete in the rural works programme 
and all these things through the States. Let me 
assure you that those States are trying to fulfil 
what we wanted in spite of this Government's 
seeing to it that they do    not    do it. 

3 P.M. 

Except Maharashtra, nobody is doing ; they 
have neither the time nor the courage to say to 
their Governments that you compete. So, they 
are not competing with the performance; they 
are only competing in something which we 
cannot do. Therefore, I close my speech with a 
sad note and... 

AN HON. MEMBER : A couplet. 
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SHRI S. D. 4ISRA : One couplet ? 1 am 
not Shrin ati Tarkeshwari Sinha. I do not 
know  my. 

I can only sa> that this Appropriation Bill 
should be c died the Misappropriation Bill; it 
v 11 be more appropriate to cal it 
Misappropriation Bill because out of Rs. 
16,000 crores, we are askec to vote only for 
Rs. 4,000 crores and Rs. 12,000 crores, are 
being provi« ed without our approval. There i 
lould be certain procedures for that. I would 
say that this game of the G( /eminent is very 
open. There can be ne ther peace nor progress 
nor prosperity n this country unless the views 
and a titudes of this Government change. 
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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : That is a very reasonable 
suggestion. In such matters let us all consider 
together. 
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SHRI D. THENGARI (Uttar Pradesh) : Sir, 
we do not find any justification for the 
Government to come forward with any 
additional demands because the Government 
has failed to fulfil even the primary expecta-
tions of the people. For example, it has been 
rightly stated that unemployment and 
underemployment are the most vital problems 
of our Indian economy but planning, not being 
conducive to the eradication of unemployment, 
has failed so far to solve the problem. In this 
context I should like to know from the 
Government one thing. Our President, though 
in his personal capacity, has given a sort of 
thesjs or a comprehensive plan for eradication 
of unemployment. I would like to know 
whether the Government has studied this 
comprehensive plan by Shri V. V. Giri, thought 
it is in his personal capacity, and what are the 
reactions of the Government to this Plan? 
Particularly in the rural areas the problem of 
unemployment and underemployment is 
assuming dangerous proportions. The . 
Government is aware—though not much has 
been done in this respect—that land reforms 
have not been properly implemented in the 

different States, that surplus lands consequent 
to land legislations have not been distributed 
to the landless labourers, particularly those 
people belonging to the Scheduled Castes and 
the Scheduled Tribes and the provisions of the 
Minimum Wages Act have not been extended 
to agriculture in the entire country though 
there has been a persistent demand for this on 
behalf of the agricultural labourers. We also 
know that we have not cared to develop agro-
industries which would be helpful as 
subsidiary industries to provide employment 
during the off season period to peasants and 
also to agricultural workers. 

Regarding    industrial    workers,    the entire 
labour in the country is agitated because the 
Government has not taken any  decision  on  the  
recommendations of the    National Labour    
Commission. The Commission submitted   its   
recommendations on  31st August    last    and 
nothing has been done so far, not even 
deliberations, with a view to giving a proper 
shape to the labour policy    of the Government 
of India.   We   should like to know when that 
will be done how it will be expedited.    The 
industrial   workers throughout   the   country 
are discontented because they are    not getting 
their legitimate demands    met. The Wage 
Board have    failed   to give them their 
legitimate due and now the time has come when 
the very character and composition   of   the   
Wage  Boards should   be  changed.    They  
should   be converted   into   tripartite   forums     
for collective   bargaining  with  the    repre-
sentative  of  the   Government  only   to help   
the  process  of  mutual  consultation,  
mediation  and    final    agreement. Even it is 
necessary to change or    to introduce 
appropriate changes in industrial laws 
particularly with a view    to bringing all those 
who are in employer-employee      relationship      
within      the framework of industrial laws.      
Therefore it is necessary to define    industry as 
any activity in which the employer-employee 
relationship persists.      It    is also necessary 
that in order to preserve and  promote  industrial  
peace  a sense of responsibility must be 
inculcated in the workers.    That cannot be 
done by mere speeches.    For that it is 
necessary that there should be progressive 
labori-sation of industries by which    I mean 
that labour should    be    evaluated    in terms  
of  shares.     Thus  every   worker should be a 
shareholder of his respective industry whether it 
is in  the    private or in the public sector.    But 
we    are 
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sorry to note t at the Government of India 
which is he biggest employer in the country s 
not conducting itself as a model emp oyer. For 
example, we are aware how ts own employees 
were compelled to re ort to a token strike on 
19th Septem >er 1968 and how the 
Government car e down with a heavy hand on 
the stril prs and even now some of the cases 
are pending. 

Now the Government has announced the 
appointment of the Third Pay Commission but 
the Government employees are not satisfied 
with this announcement for various reasons. In 
the first place r p labour representative or 
representative of the Central Government 
employees is included in the body of the Pay 
i^ommission. Secondly, the Governmeni 
employees expected that interim reli -f would 
be declared even before the Commission 
commenced its work in tf 3 light of the 
increased cost of living bi t the matter has been 
postponed. It 1 as been entrusted to the 
Commission which may take its own time. 
Thiiily, no time limit has been prescribed for 
the completion of the Commission'1 work. 
And again there has been to firm commitment 
on the part of the Government regarding the 
need-based r inimum wage and the protection 
of th real wage. In the absence of such 
assurance the entire work of the Pa r 
Commission would become useless, r ould 
come to nothing. In view of all th se factors 
Government servants are not quite satisfied 
with the composition and terms of reference of 
the Pay Comr ission. 

Simultaneously railway employees who 
number 16 lakhs are demanding that a separate 
^ Fage Board should be constituted for tl em in 
view of the large number of categories of 
employees in the Railways md if a stand was 
taken that such ; separate Wage Board is not 
possible, ; least a separate cell within the Pay I 
'ommission should be constituted to gc through 
their pay scales. 

And with a view to normalising the 
employer-employe•.; relationship in the 
Central Services I urge that the Government 
she rid withdraw whatever cases are going on 
as a consequence of the strike of 19th 
September. The Government of India, as I 
said, has fa led to fulfil its duty as employer 
and the recent strike of the Himachal P adesh 
employees is another example of it.      In    
Himachal 

Pradesh the employees have been demanding 
Punjab scales and the Government of 
Himachal Pradesh which is strictly under the 
Central Government has come forward with a 
statement that they would have fresh 
recruitment on the basis of permanency. This is 
highly undemocratic. This is snatching away 
the right to strike and the Government must be 
aware that the right to strike is the legitimate 
weapon in the armoury of the workers and if 
that is snatched away the workers will have no 
other alternative but to resort to revolution. It 
is not desirable and therefore the Government 
must protect, safeguard and respect the right to 
strike of the Himachal Pradesh employees and 
come out with an assurance that there won't be 
any vicitimi-sation, that there won't be any 
fresh recruitment and that Punjab pay scales 
would be granted to them. Though we have 
now crossed the threshold of the Fourth Five 
Year "Plan I am sorry to say that we have not 
yet finalised national policies on employment, 
productivity, prices and incomes during the 
Fourth Plan period. Finali-sation of these 
policies is necessary ; otherwise at the end of 
the Fourth Plan period we will find ourselves 
in conditions worse than what exist today. 

There has been much talk about socialism. I 
do not go by words. Prophet has said that the 
letter killeth. I do not know whether socialism 
is one such word. Even now we find that not 
much has been done effectively to minimise 
the disparity in income. For example, even 
now a major portion of all unearned incomes 
has not been properly diverted into public 
utilities. Appropriate measures such as 
consumption tax have not yet been taken to 
minimise the disparity. As a matter of fact 
there should be a fixation of ratio between the 
minimum and the maximum expendable 
income in the country at 1 to 20 immediately. 
I personally suggest that a constant and 
conscious endeavour should be made to reduce 
the same to 1 to 10. It is not merely an 
economic problem as some of our socialist 
friends presume ; the problem is more 
psychological because the problem is how to 
reconcile incentive with equality. If equality is 
established with the materialistic values of life 
where only material advantages are prime 
considerations then it would be impossible to 
have incentives for personal development 
without having disparity in incomes. 
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Therefore, it is necessary that we introduce 

in our public life, in the entire atmosphere, not 
only materialistic values of life, but also a co-
ordinated system of the materialistic and non-
materialistic values of life, under which social 
status will be an incentive over mere material 
gains and in which the higher the social 
status, the smaller would be the sphere of en-
joyment and the wider the sphere of 
enjoyment, the lower will be the social status. 
In this way, there should be a co-ordinated 
system of enjoyment and social status 
introduced. Then alone it is possible to bring 
about equaliy. This is one thing which I want 
to suggest at this stage. 

Even for capital formation the Government 
has not taken suitable measures. The problem 
of capital formation has not been properly 
dealt with. It is not necessary to presume that 
the process of capital formation is an integral 
part of capitalism. These are two different 
things, but nothing has been done, for 
example, regarding the revival of the spirit of 
Swadeshi or regarding introducing changes in 
our consumption pattern or for the fullest 
utilisation of the installed capacity in our 
industry, for a vigorous drive for import 
substitution, for the rationalisation of imports, 
for the imposition of still higher excise duties 
on luxury goods or for a reduction in all 
unnecessary, unproductive and superfluous 
expenditures. As you are aware, the Public 
Accounts Committee has recenly observed 
that losses and avoidable and infurctuous 
expenditure in the various Government 
departments examined by them during 1969-
70 totalled Rs. 42 crores. A drastic curtailment 
in the administrative expenditure and an 
intense drive for household and other 
domestic savings is necessary. In the name of 
socialism we have taken certain measures. 
Banks have been nationalised and the chapter 
is almost closed. Have we taken the follow-up 
measures properly ? Have we pursued the 
matter properly ? For example, it was 
expected that once the banks are taken over a 
proper structure would be given to the banking 
industry. The Government may differ from us, 
but we had suggested that an autonomous 
monetary authority should be constituted with 
the object of price regulation through currency 
control and the fullest emnlov- 

ment through credit control. For this purpose 
a financial consultation service should be 
constituted for micro-planning in the rural 
areas for the benefit of the peasant and his 
family in the villages, but nothing of the sort 
has been done so far. 

Regarding nationalisation, I feel that 
we have not started the process of 
 nationalisation from the right quarter. 
In fact, the first to be nationalised 
should have been foreign banks, insu 
rance, of foreign trade and also the 
export and import of trade with the 
communist countries for rupee pay 
ment, but this we have faired to do. 
Also, we had suggested that the foreign 
industry should be Indianised. What 
has happened to Indianisation in 
industry ? For example, in regard to 
tea the foreign industry can be taken 
over and its share capital thrown open 
to the Indian general public with a 
pre-condition that only the low income 
group would be entitled to purchase 
the shares. It has been found practi 
cal in some other countries for the low 
income group to purchase shares in the 
industry and to run the industry. The 
process of democratisation of industry 
should be followed. Then, I come 
to a very vital problem and that is 
the pattern of ownership. I think 
that even the ruling party with its 
experience of the last one year or so 
must have come to the conclusion 
that relying on empty slogans does 
not pay much either politically or in 
the economic sphere. There must be 
some rational basis for our thinking. A 
mere label of isms will no help. 
Some constructive, practical thinking is 
necessary. I suggest that a national 
commission on the pattern of industrial 
ownership should be appointed and it 
should be asked to go thoroughly into 
the problem of the ownership of the 
different industries. Different indus 
tries have their different characteristics. 
There are various kinds of ownership, 
for example, private enterprise. What 
should be its place in the total scheme 
of things. The right to property may 
be fundamental, but it cannot be an 
absolute right. In the present scheme 
of things what should be the place of 
industry ? To the extent it can be en 
trusted to private enterprise, what 
other industries should be nationalised, 
what other industries should be entrust 
ed to workers themselves, to what 
extent there should be cooperativisation, 
municipalisation labourisation and even 
democratisation. _____Aisn  in th#» M««   ^t 
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foreign industi es, whether Indianisa-tion can 
be si itably introduced. All these things sh uli 
be reconsidered and for this purpo 2 it is 
necessary that a national comm ;si:>n should 
be appointed to consider he patterns of 
industrial ownership. TT ;y should go to the 
very basis of the p oblem. Again, even as we 
are thinkir ; of taking over industries from 
priv ite capitalists, there may or may not b 
justification for it, we will have to c >nsider 
how to make our pubilc sec or undertakings 
more efficient. Ev< n though there is a 
clamour for nationalisation, nationalisation 
under he present State is only governmentalis 
tion and bureaucrati-sation. It ha: been 
extremely difficult to make the public sector 
undertakings perfectly accountable to the 
general public, that is, to Parliament. I 
understand t ieie is a problem, how to strike a 
bs ar.ce between autonomy and accounta ility 
of public undertakings. This has to be 
entrusted to the national commission, as I 
suggested. 

Similarly, I am of confirmed view that we 
have tB rethink on the problem of de-departm' 
utilisation of certain services. It is not only a 
question of taking over same industries from 
the private capita) sts. We have also to 
consider what departments should be taken 
over fn m the Government and entrusted to p 
bl c bodies. So, de-departmentalisation hculd 
also be considered. There should >e established 
a national profession of public administration 
with its defined pr ifessional standards, both 
substantive ar.,1 ethical and its own 
professional iis Spline, training and 
progressive ac ivities. This profession should 
be grafted statutory recognition. Retaining in 
he departmental structure only the str ctly 
governmental functions, for wh ;h direct 
ministerial responsibility to Parliament is 
essential, it is advisabli to convert all other 
functions—wl sther routine payment, 
technical or pecialist services, trading and 
economic services, judicial and equity admin 
stration or regionalised or localised sen ces—
into non-governmental public ag mcies under 
commissions, tribunals or oards, to be 
managed by the public a> ministrators, and 
subject only to supe vision at the highest level 
by Parliamer through a specially constituted 
Min try of Public Agencies, thus achievir % 
the ideal of fewer ministries an 1 a slimmer 
civil service, by relieving the Cabinet and 
bureaucracy    of certain    departmental    
func- 

tions. For example, it can be considered 
whether the Cabinet can be relieved of some 
of its functions such as health, education and 
youth services, information, broadcasting and 
tourism and railways, posts and telegraphs and 
shipping. This classification can be made and 
in this way we can consider in what ways we 
can relieve the public sector of certain 
industries, if necessary, and relieve the 
Government of certain functions, if necessary. 
For all this it is absolutely necessary that a 
national commission on the pattern of 
industrial ownership should be appointed. If it 
is appointed, I think, without going into a war 
of words and without fighting for mere 
slogans, it will be possible for all thinking 
people in the country to come together and 
chalk out and finalise a concrete plan for our 
economic reconstruction. 

Thank you. 

SHRI G. A. APPAN (Tamil Nadu) : Mr. 
Deputy Chairman, I would like to say a few 
words on the Appropriation Bill (No. 2), 
1970. In this connection, as I have repeatedly 
pointed out to this House, the purchasing 
power of our present-day Indian currency has 
lost its old standard. When we compare the 
purchasing power of the rupee in 1930 and the 
purchasing power of the rupee at present, it is 
not even 10 per cent of what it was in 1930, 
the reason being that things have not been 
organised or planned scientifically and 
technically on economic lines. Unless the 
money in circulation is supported sufficiently 
by metallic currency to ensure its intrinsic 
worth, any cheap money is sure to drive the 
costly money or the valuable money out of 
circulation. In that way the large amount of 
paper currency which is now in circulation 
has driven away all the metallic currency. 
Previously the sovereign was sold at Rs. 13. .. 

SHRI OM MEHTA (lammu and Kashmir) 
:  Rs.  12. 

SHRI G. A. APPAN : Rs. 13, that is what I 
know; Rs. 13 and odd. Now what is the value 
of the sovereign ? The Victoria rupee coin and 
the Edward rupee coin were in those days 
worth only ten annas. Now an Edward rupee 
coin or Victoria rupee coin is selling at more 
than four rupees. In this way we have lost the 
purchasing power of our Indian currency to a 
heavy extent. For all these things    the    
present-day 
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[Shri G. A. Appan] political factors are 
responsible. Of course there are a multiplicity 
of political organisations like mushroom. We 
know that in advanced countries only a few 
political organisations are accepted and 
permitted, whereas in India even with one 
person in the legislature and in the Parliament 
they call themselves as political parties. This 
should be avoided and a suitable legislation 
should be brought to ensure that unless a party 
commands a certain amount of strength in the 
States and in the Centre it should not be 
recognised. 

1 entirely agree with the Leader of the 
Opposition that the Leader of the Opposition 
should be given sufficient status and 
recognition in any Legislature or Parliament. 
They should also be paid sufficient 
remuneration, and I would rather request the 
Leader of the Opposition also to be 
constructive in his ways of approach in 
criticising the Government wherever they go 
wrong and not to call names or name the 
Ministers. It is enough they name the 
Ministries and it goes without saying that 
particular persons represent particular 
Ministries. But to name any Minister, Shrimati 
Indira Gandhi, Shri Jagjivan Ram, etc., it is all 
unnecessary. I entirely agree with the Leader 
of the Opposition that it is high time that this 
Government passes a resolution or an Act or a 
legislation to offer such amenities as are 
extended in the U.K., in the British 
Parliament. 

Further, Mr. Deputy Chairman, the 
Governorship, the Presidentship and the Vice-
Presidentship are mere ornamental 
figureheads. 

SHRI A. D. MANI (Madhya Pradesh)   :   
Not necessarily. 

SHRI G. A. APPAN : Anyhow I also 
request the Government to see that for 
prestige posts election is held on general 
franchise basis and the Governors, the 
President and the Vice-President are elected 
through adult franchise in the usual course of 
business and to constitute a Presidential form 
of Government as it exists in the U.S.A. 

Mr. Deputy Chairman, fortunately or 
unfortunately the political parties want to 
maintain their position by giving or throwing 
away loaves of office to carry the favour of 
certain parties. This is very very bad. In 
certain small States there are 40 Ministers. I 
really wonder why in   the    Central  
Government 

there.should be nearly 50 Ministers and so on. 
It is enough if we have somewhere about 10 
or 15 Ministers, and I also wish that a 
legislation is passed that no Minister either at 
the Centre or in the States receives more than 
Rs. 500 per month, according to the dream, 
according to the wish of the late Mahatma 
Gandhi, which only the Madras Government 
is following at present. Only in the State of 
Tamil Nadu, Ministers get only Rs. 500 a 
month as salary, not in other States. Is this 
Gandhism ?    No. 

Mr. Deputy Chairman, many of my friends 
speak about the welfare of the Scheduled 
Castes and Scheduled Tribes. I have been 
asking a very simple thing that in every 
Ministry there should be a cell to look into the 
case of recruiting, not ordinary people or 
misfits or simply because they are Scheduled 
Castes, but only persons of high eminence, 
high integrity, high skill, technical attainments 
and professional attainments. But the 
Government is hesitating, and I do not know 
why. The Government's intentions are good, 
but I am really very sorry to say that most of 
these unscrupulous officers would not like to 
give any lawful share to them. They even 
create jobs for reserved posts but de-reserve 
them for some of their own people. This is a 
thing which Government have to look into and 
take very drastic action against those officers 
who stoop to a low level of creating jobs and 
de-reserving them and putting their own 
people or relations on community, linguistic 
and other considerations. 

Then, there is so much said about research. 
I think Government should be well aware of 
one Mr. G. D. Naidu of Coimbatore who is a 
great industrialist and a great research man. 
He has invented more than 100 or 150 things 
which even countries like U.K., France, 
Germany and U.S.A. are trying to pattern. But 
unfortunately not many of his research 
projects have been patented. I request the 
Finance Minister, the Agriculture Minister and 
the Industrial Development Minister to go and 
learn things from Mr. G. D. Naidu. Many 
foreign people, scientists, technologists and 
economists have come to him. I want an 
assurance on this. He has grown a cotton 
which has more than 21 inches staple length ; 
its staple length is of a greater nature than the 
Egyptian cotton clnd the Seai Island cotton. 
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4 P.M. 

Mr. Deputy C airman, the present 
Government cou i be run with one-fourth of its 
bu> get if only efficiency, discipline and hird 
work could be inducted among I lose who are 
working here. I have vi ited a number of 
States, and I ha e seen here also. Excepting the 
oeople here in the Parliamentary sei tor and in 
certain State headquarte i like Madras, the 
other people do lot work very hard. Of course, 
many iieople who come from various offices si  
in our office there is no discipline ; people 
come only at twelve instead of at eleven ; 
people go away at four ins ead of at five. All 
these things will have to be looked into. 

SHRI S. S. M \RISWAMY (Tamil Nadu) : 
They tale inspiration from the Minister. 

SHRI G. A. APPAN : I entirely agree with 
Mr. Thengari. He and Mr. Mirdha and Jtliers 
are giving very valuable suggestions. The 
Government should make it a point to make 
note and take action on any valuable sug-
gestion, whether il be from the Opposition or 
from their own people. This is what the Mini 
tries should do. Once we are elected to 
Parliament or to a State Legislature, ve belong 
to the common man, we d< not belong to any 
party. This shoi Id be the attitude of every 
politician. 

The Government has to be run with two 
eyes. Of c< urse, the head is the Government. 
Ard the two eyes and conscience will lave to 
guide the Government—the Treasury Benches 
as well as the front Benches. I do .not call 
them Opposition Benches or Opposition 
parties. They are only Treasury Benches and 
froi | benches. We will have to drag the wheel 
of Government as two bullocks. That should 
be the attitude of the pi liticians either on the 
left or on the ri ht. We know, when we were 
in the >p;iosition in Madras, we had been tryi 
g to help the Madras Government. Wlierever 
we thought that the Government was right, we 
supported it. We v ant a very strong Centre 
but the iter-State relationship should improve. 
Tie Government at the Centre should give 
more share and greater powers to the States in 
respect of certain notified sectors. 

Regarding thes< public sector undertakings, 
I think, simply the Government 

wants to throw sands at the eyes of everybody. 
Two and two make four. When the Opposition 
says, "Oh ! please try to improve your 
efficiency there", can you not at least tolerate 
it and see that something is done to improve 
your efficiency ? You know that you have 
invested Rs. 4000 crores and you are only 
trying to eat away your own capital. I would 
rather suggest to the Finance Minister and all 
the concerned Ministers to institute a 
Committee for every public sector 
undertaking to manage its affairs. Why should 
you have so many officers, people, there ? 
Unless you have a very efficient person as the 
head of the institution, you cannot make 
profit. You can send away anyone who is 
inefficient. Why do you want so many 
officers? Try to give sufficient importance to 
the technologists and scientists who can get 
something. The IAS people begin to vie with 
the ICS people. Now, the lower ranks are also 
trying to vie with the IAS. Biter bit. We want 
rich as well as poor people ; we want 
capitalists as well as workers. They are 
complementary to each other. They can never 
be in opposition. 

Regarding education, I have been saying 
even before I became an MP that education 
should be self-supporting. We can do many 
things through education. Let us not waste our 
money, let us not throw it away. Earn and 
learn. Try to introduce the policy of 'earn and 
learn'. After the 8th standard or matriculation, 
let people earn in their own way, let them read 
and appear for the various examinations as 
external candidates as students in America, 
Australia and the United Kingdom do. Why 
not this poor country do it ? I want the 
Finance Minister to tell the Education 
Minister to see that at least one university in 
every State or at least one of the Central 
Universities allows people to appear privately 
as etxernal, non-collegiate candidates for 
PUC, BA, BSSC, ML and all such courses. 

With these words, I conclude. 
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SHRI    BHUPESH    GUPTA :     Mr. 
Deputy     Chairman,       Mr.     Chandra 
Shekhar is a leading member    of    the 
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Congress Party I believe' he is also a Member 
of tie Congress Working Committee. I would 
therefore request the Leader of he House, 
through you, that the speech be circulated 
among the Members i f the Government and 
the speech be liscused in the Cabinet. I think 
by and large he has spoken the voice of the p 
ople ; broadly speaking he has spoken I H 
everybody who wants progress and I lo hope 
that the Leader of the House /ill take this 
speech seriously into ccount and have it 
thoroughly disc issed at the highest level in 
the Gc einment. That is what we are concer ec 
with' here and this is my concrete  suggestion. 

SHRI MAHAVIR TYAGI :  I    support 
you. 
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SHRI SASA NKASEKHAR SAN-YAL 
(West Bengal) : Mr. Deputy Chairman, it is 
new round about a year that banks have been 
nationalised, that is to say, the nation has taken 
over the banks, but the corresponding question 
haunt1 us very much, it haunts everybody : 
Have the banks taken up the cause of the 
nation yet ? [n a socialist pattern much has to 
be and can be done by the good office: of the 
nationalised banks. Have tl i aspirations and 
expectations of the oiling people at large really 
received ny response from the banks ? The a 
sv/er is in the negative. I put two questions in 
the course of this session asking whether petty 
traders and p.;tty industrialists had been 
financed cat of these nationalised banks, and 
anoilier, whether the petty agriculturists hail 
been financed and given backing b. the 
nationalised banks. In both these cases the 
answer was in the negative and the usual 
sterile answer was give i, namely, that schemes 
are being drawi up, that schemes are being 
drawn up. Sir, we know that the nationalisation 
of banks took place out of political scheming 
and the scheming proba >ly has not yet 
finished its tale and therefore it remains where 
it was. Of course in some favoured States 
somethini; has been done, but that makes the 
vhole matter completely worse. Sir, what is 
needed and what has not been dftne is to instil 
a sense of awakening i the people that this is 
now their a? ;et. that this is now their wall 
behind their back, that this is their patron. YJU 
go to any assorted town or village and you will 
find that the petty trader is in financial morass 
as he was befc-e. The village blacksmith, the 
village carpenter, the village potter, they all dc 
not know yet that the banks are I heir property, 
that the banks are their strength. They are still 
in the han.ls of the moneylenders in the urban 
and rural sector, and the grinding povert; , he 
grinding exploitation is still going on. 
Therefore, the time has come for us to stop and 
ask 

ourselves as to whether we have got really 
anywhere forward after this flaunted and 
vaunted nationalisation of banks came into 
existence. After all a colourable socialism will 
not do. It must have a pragmatic approach. 
What is needed is persuasion arid propaganda. 
The Government must have a machinery ; 
Government must take the initiative, a 
dynamic initiative ; it ought to go out into the 
far-flung areas of the'country to tell the 
peasant : "Look here, here is a bank behind 
you ; you go ahead honestly ; do not go to the 
moneylender ; this asset is behind you". You 
go to the petty trader and the small 
industrialist and tell them : "You need not 
worry about any finance now ; do not go to 
the bloodsucker; here is the nation's blood 
bank, and you can have it at your disposal". 
This persuasion, this sense of awakening, has 
yet to come and it is high time that the matter 
is not delayed any further. 

I will show another industrial bankruptcy. 
From Farakka to Hooghly, after the Farakka 
Barrage on both sides of the Bhagirathi if you 
look up there is a tremendous industrial 
potential in the private sector and public 
sector of large and small-scale industries. I 
put another question as to whether a map has 
been made of the perspective industrial 
pursuits there. The answer is, "No map has 
yet been made". "Will it be done?" "After the 
barrage is completed". Then you go in for 
another high-level Commission or 
Committee, it will take years to produce a 
map. But does the Government not realise 
that one day lost is one decade wasted ? 

There is another thing to which I would 
invite the attention of the Ministry at large. 
There is another big question which is being 
tinkered with, the recent influx of a huge popu-
lation from East Pakistan. A rolling mass of 
uprooted humanity like glaciers are coming 
from one side to the other. The Rehabilitation 
Minister was good enough to admit the other 
day that high-level talks are not being pursued 
because the other side is not coming and sitting 
at the counter. What are you doing? The 
Rehabilitation Minister admitted that it was a 
big West Bengal Problem—a staggering reply. 
Is it a West Bengal problem or a problem of 
the whole nation ? My good friend. Shri 
Kalyan Roy, had a question to put :    "Why    
don't    we 
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[Shri Sasankasekhar Sanyal] 
have a high-level meeting between the two ?" 
He said, "We have failed". You have failed to 
tackle it as a national problem. You have 
failed to persuade the Pakistani people to sit 
round the table to discuss this question on the 
basis of the Nehru-Liquat Ali Pact. Then shall 
we stop there ? No, there are still ways. If it is 
not a national problem to be solved success-
fully, if it is not a bilateral international 
problem to be solved successfully, then we are 
to go higher up. There is a world organisation. 
It is not a matter of joke. In this fast-getting-
united one world a mass of humanity like 
helpless creatures moving from one place to 
another introduces an imbalance in the body 
politic of the entire comity of nations. We can-
not sit idle over this. The hands of the clock 
cannot be either retarded nor can the clock be 
stopped. We must go ahead and have to take 
this matter to the highest level of the 
international comity of nations and press this 
matter as a problem of the entire world to 
consider, consult and solve.    Thank you. 

SHRI K. P. MALL1KARJUNUDU 
(Andhra Pradesh) : Mr. Deputy Chairman, this 
Appropriation Bill was brought forward for 
appropriating a sum of nearly Rs. 16,325 
crores, so that the Government can spend this 
money on its various activities. It is no doubt 
true that the Rajya Sabha constituted as it is 
has no power to reject this Bill. Even though it 
can consider and return the Bill, under the 
Constitution it does not have the power to 
reject the Bill. Hence any discussion or any 
suggestions that may be given, the 
Government may profit by them. 

5 P.M. 
Before I proceed further, I would like to 

ask the Government whether it is really 
entitled to have this appropriation. In our 
ancient India, there was poet called Kalidasa. 
He is considered to be one of the greatest 
poets that the world has ever produced. He 
has stated in his famous kavya called Raghu 
Vamsam— 

 

got three important tasks to full. He has firstly 
to make the people righteous and disciplined. 
Secondly, he has to give protection to the 
people from external dangers and internal 
disturbances. Thirdly, he has to give the 
people a decent standard of living. So, the 
three tasks that are entrusted to any ruler are 
these. If any ruler wants funds to be 
appropriated, I should think that he should 
satisfy these three tests. Let me examine how 
far this Government has satisfied any of these 
three tests, either fully or even partially. 

The first test, as I submitted, is to make the 
people righteous and disciplined. Has the 
Government done anything to make the 
people righteous and disciplined ? On the 
other hand, in the very year of Gandhi 
Centenary, it broke all rules of discipline and 
encouraged the people to resort to all sorts of 
unrighteous methods. The greatest 
contribution, in my opinion, that Gandhiji 
gave to modern political thought is that the 
means also should be as pure as the end. What 
has happened to the teaching of Gandhiji ? 
Are the Government employing pure means to 
achieve their ends ? All these values of 
Gandhiji have been thrown to the winds. We 
have been seeing what is happening in our 
political spectrum. Everywhere we have been 
seeing things happening in a way which is 
contrary to what Gandhiji, the Father of our 
nation, taught us. We have seen politiking. we 
have seen the game of toppling /'overnments 
which do not toe the line of the Central 
Government. If the State Governments do not 
fall in line With the Central Government, if 
they belong to a party different from that of 
the ruling party here at the Centre, every 
attempt lias been made, either fait or foul, to 
dislodge and topple those Governments. That 
has been the history of the political 
demeanour of the ruling party. 

So the Government has miserably failed in 
making people righteous and disciplined. On 
the other hand, it has done everything to 
undermine discipline, to undermine the 
righteous conduct of the people. So, it fails, 
according to my conception, in the first test 
that has to be applied to a good ruler, as 
enunciated by our greatest poet, Kalidasa. 

Secondly, a good Government is expected 
to give protection to people from external 
dangers and internal dis- 
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turbances. Wr it is the position today ? So far 
as the foreign policy is concerned, it must be 
considered a failure. We see Pakisti n and 
China poised on our borders to attack us at 
any opportune moment. What have you done 
all Shese years Is the Government able to 
settle 1 le issues existing with Pakistan and ( 
hha ? Tt has not been able to settle • lose 
issues. On the other hand, the bellicose 
attitude of Pakistan and China is growing 
more and more. 

With regard to our relations with the 
neighbouring countries also, there is great 
deteriora ion. The relations with Nepal are not 
as happy as they were before. Recerly, we also 
found that Bhutan was | .ling to apply to the' 
United Nations to get independent membership 
of the UNO. I do not object to it. 1 ut why 
should Bhutan go to that extc it ? What made 
Bhutan claim member;- >ip of the UNO ? I 
think it is a fa uie ; it must be admitted as a 
failure or the part of the Government to regul; 
te our foreign affairs in . r.'.anner whi h would 
conduce to the peaceful settle le it of all the 
issues involved. Eve 1 in regard to Indo-China, 
I shouM think that the Government's policy i. a 
miserable failure. As the Chairman of the 
International Control Commissi* i, it is not 
able to settle the'issue; it i not able to establish 
conditions of p.:ace in Indo-China. Laos and 
Con oodia. ail those countries are in a fern n . 
There, democracy is going to be undermined. 
Under the circumstances, as the Chairman of 
the International Control Commission, India 
has failed miserably to do anything useful f >r 
establishing peace in that part of t e world. 
That is the position so fa; as external relations 
are concerned an; 1 should think that it is a 
miserable failure on that front. 

Coming to he internal situation, it is a 
record f; ilure on the part of the Government. 
We see in West Bengal and other parts of 
India that there is lawlessness, th it law and 
order has completely bmken down, that there 
is no security to lite and property and 
Government i; net able to give protection to 
people ; life and property. That is the position 
in which we are placed and that dangf is now 
spreading to the other parts of India also. 
Recently, I may submit, in Andhra Pradesh, in 
my district of Krishna, some 40 or 50 young 
people 'earing uniforms attacked *he house of 
»    landlord,    killed    him, 

looted all the property and went away with the 
property, shouting 'Mao zindabad'. That is the 
position in which we find ourselves placed. 
There is no security either to life or property. 
When the Government fails to give people 
protection from internal dangers, is it entitled 
to make any appropriation ? I would like to 
know. So, even on this test which Kalidasa 
has laid down, there is failure on the part of 
the Government. It is not entitled to claim any 
appropriation from out of the Consolidated 
Fund of India. 

The third test which has been already 
enunciated is giving employment and a decent 
standard of living to the people. In that sphere 
also, it is a sorry state of affairs. Take for 
example the question of unemployment. There 
are no accurate figures to show what is the 
extent of the unemployment problem. Even the 
Labour Minister the other day confessed in the 
House that tnere were no accurate and proper 
statistics. But according to the live registers of 
the employment exchanges, we find that at the 
end of 1968, there were 3} millions of 
unemployed educated people. Employment 
registered only deal with cases of educated 
unemployed. We do not know how many more 
uneducated people are unemployed. Even 
there, 1 might say that in regard to technical 
personnel, there is a lot of unemployment. Mr. 
Sivaramkrishnan, Chief of the Man Power 
Resources Division of the Institute of Applied 
Man Power Research, has said that 50,000 
engineers are unemployed today and that by 
the end of the Fourth Plan, it will go to one 
lakh- That is the state of affairs so far as our 
technical personnel are concerned. There is 
unemployment among our engineers for whose 
sake a lot of money has been spent by the 
Government and who also have spent a lot of 
money on their education. If they go about—
and they will have to go about—in the streets 
without employment, what is going to happen 
to our country, I do not know. What is the 
Government doing all these years to create 
employment potential for these people ? If 
really the Government wanted to give full 
employment to all these people, the only thing 
that it could do is to mobilise all possible 
resources in the country. What are those 
resources ? The resources are material, human 
and financial. There are these three kinds of 
resources. All these three kinds of resources 
have got  to be mobilised so 
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[Shri K.  P.  Mallikarjunudu] that full 
employment potential can be created.    Could 
they do so ?    Even in regard to the public 
undertakings where crores of rupees have been    
invested, they present us only a sorry spectacle. 
The Chairman of the' Public Accounts 
Committee said recently   in   a   speech that the 
avoidable losses  and expenditure in one year 
amounted to   Rs. 42 crores  in  the  various  
departments    of the Government of India.    
Such is the kind of management the    
Government has been giving us and we    meet    
the same situation with regard to the public    
undertakings.     According    to    the report  of    
the    Public    Undertakings Committee about 
the    performance    of the Mining and Allied 
Machinery Corporation, it has been    stated    
that    it failed to produce in any one year even 
one per cent of its full capacity.    So, instead  
of  utilizing  the  full    capacity, it is only able 
to utilize one per cent of its full  capacity.    
That  is how  the resources  are being  utilized.    
So there is a complete failure on the    part    of 
the Government to make   use    of   the 
available resources and even in respect of those 
resources which    they    could utilize,   they   
are  not  able    to    utilize them  fully  and  
properly.    In   1967-68 and   1968-69 the  
Mining    and    Allied Machinery Corporation   
produced   next to nothing.      The    
accumulated   losses amount to Rs. 20 crores on    
a    total investment of Rs. 49 crores.    That is 
the sad story of the one public undertaking. I 
have just given it as an instance to show how 
these public undertakings are being managed,    
how    the capacity is  not being utilised,  how  
all the  resources  are  not  fully   mobilised. So,  
unless  the  Government  is  capable of 
managing things, it has no right to ask 
Parliament to sanction these    sums which it 
wants by means of this    Appropriation    Bill.      
So,    the    point    is whether on    any 
reasonable    test    the Government is entitled 
to ask for these monies.    That    is    the 
question.    And according to me the 
Government    has failed by all the three tests 
which any good Government must    satisfy.      
The Govenment  has  failed.     And  if I  can 
describe the Government by any single phrase,  
I  should say it is a model  of incompetence.      
The    Government    is nothing more than a 
model of incompetence.    It has forfeited its 
right to get sanctions  for the sums asked    for    
in the Appropriation Bill. 

Then one or two sentences    I    will quote.    
Take for example, the recruit- 

ment of IAS and IFS people in the 
competitive examinations. Even in the 
administrative report of the Home Ministry it 
has been stated like this— 
"The number of first class graduates turned 
out by the universities increased from 6,434 
in 1959 to over 11,000 in 1967 against which 
the number of first class graduates who 
competed at the IAS, etc. examinations 
decreased from 818 in 1951 to 604 in 1967. 
This has affected the quality of recruitment 
inasmuch as the percentage of first class 
graduates appointed to the IAS has declined 
from 52 in 1959 to 36 in 1967." 

In the matter of attracting our young and 
brilliant graduates to the competitive 
examinations also, the Government has failed 
to attrach the talent. The merited students are 
not appearing for these competitive 
examinations. That is how things stand and I 
should think that the Government having 
failed to satisfy any of the tests stated by me, 
has no right, no claim, to any of the amounts 
asked for in this Bill. Thank you. 

DR.   (MRS.)   MANGLADEVI TAL-WAR 
(Rajasthan) : Mr. Deputy Chairman,  I should 
like to draw the attention of the House as to 
what   is happening in the various    parts    of    
the country under the    label   of    Naxalite 
activities.   There has been a great deal of talk 
about the Naxalite activities in this House.    
The other day when there was a debate on the 
affairs of the Home Ministry, the Home 
Minister was pleased to state his point of view 
and    his line of action though it was not very 
clear to    this    House.    The    Naxalite 
movement has taken a significant turn at least 
in West Bengal after the imposition of 
President's rule    and that    is the reason    I    
would    like    to    bring through you    to the    
notice    of    the Government and of   this    
House    that the Naxalite movement is different 
from the other types of violence that we are 
encountering in this    country.      There was  a  
time,  immediately  after  gaining our 
independence, when' there was the great surge 
of emotion amongst the people that the 
Government was now their own ;   but   for  one   
reason   or   another this  fund  of goodwill    
has    gradually been eroded especially with 
regard    to icily to    maintain    peace    and 
orderly growth  in  the    attainment    of our 
goal of a socialist    welfare    State. The last 
decade has seen an increasing tendency to 
shortcircut Parliament and 
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to try and imp ise upon the collective wisdom 
of the people of India as represented here the 
emotional charge of the crowds .a the streets. 
It has now become a general custom to take 
the issues to the streets in various forms such 
as hartals, strikes bandhs, prooces-sions, 
demonstrations, etc. and experience has prov 
d that on many occasions these 
demonstrations lead to violence. The c tuse 
may be anything— controversy about 
language, grievances of students or 1 :achers, 
industrial disputes or purer political 
demands— but there is ao immediate baneful 
impact on the liw and order situation. Attacks 
are ma e on the railways and other transport 
.ystems; often large-scale burning a d 
destruction of the people's propert are 
indulged in ; innocent people suffer and 
serious casualties result. This loss to the 
people takes enormous proportions when a 
whole industria city is held to ransom by the 
crganisers of some Bandh or the i ther. This 
type of violence is no d >ubt spread all over 
the country but tht particular type which goes 
by the name of Naxalite activity and which is 
particularly prevalent in West Bengal and the 
adjacent provinces is of quite another quality 
and import. It has its origin in other countries 
and attacks under t e colours of foreign rulers 
and with the aid of foreign funds. Such a thity 
can only be described as treason and has to be 
met as such. To pro\ ; ny point, I would like to 
put befo e you and through you to this House 
here was a news item in the Hindust; n Times 
of 26th April 1970. Its heac ng was : 'Nagas 
pose new danger on border'.    It said : 

"The Naga-i in Burma have renewed 
their insurgent activities at China's behest 
and lashed with Burmese forces in Feb 
uary and March, creating a fresh danger 
along India-Burma borde , according to 
highly reliable repoi s received here" It 
means Kohin t. 

"The Easte n Naga Revolutionary 
Council, the political wing of the Burmese 
Naj; is, sent several groups to China in the 
past three years. These groups now back in 
Burma, have not onl, been indoctrinated 
but also supplied with considerable 
auantity of arms by China. The ENRC has 
been maintaining close liaison with he 
extremist faction of the Undergro ind in 
Nagaland through a self-styled brigadier, 
Baw Naung from a villa;.:; on the Indian 
side of 

the India-Burma border. The reports said 
Baw Naung has lately been meeting leaders 
of the extremist faction in Nagaland urging 
them to join forces with the Burmese Nagas 
in a general insurrection in the northeastern 
region of India and Burma. A few days ago 
he led an armed gang of about 30 hostiles in 
the border village of Hahaw where he terro-
rised the people and collected taxes and 
rations. The reports also appear to lend some 
substance to what is being dismissed as a 
hollow threat by extremist leaders in 
Nagaland who have been openly talking of 
the whole of north-eastern parts of India and 
Burma becoming embroiled in a general  
insurrection." 

It was contended by the Government 
repeatedly that some underground Nagas have 
surrendered their arms and they want to live in 
peace with their brethern in Nagaland. But 
they have renewed their activities and on 27th 
April, there was a news item that seven people 
were killed by the Nagas and on the 1st of this 
month it was reported that they had killed a 
major and 13 armymen in the same region. I 
would like to bring to your notice and to the 
notice of the Government that what is 
happening in West Bengal is in the light of the 
International revolution that is being incited 
by our great neighbour, China. The following 
appeared on 27-4-1970  in  the  Hindustan 
Times : — 

"The Communist Party of India (Marxist-
Leninist) has described the current wave of 
attack on educational institutions in West 
Bengal as a first step towards a cultural 
revolution and revolt against the bourgeois 
oriented education system. Strongly 
defending these attacks and the burning of 
portraits of and books on Mahatma Gandhi, 
the party in a secret circular has asked 
Naxalite students to continue the movement 
without being deceived by the illusion of 
'careerism.' The circular drew attention to 
CPI(M-L) theoretician Charu Majumdar's 
"guideline" to students to set up "small red 
guard units" and help foster "armed peasants 
revolts" in the countryside. "If necessary, 
students should discontinue their sludies in 
schools and colleges for the time being as 
the students in China did to accomplish 
cultural revolution. In the guideline, Mr. 
Majumdar expressed his "firm belief"    that    
a    "peoples   liberation 
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army" to be formed by the combination of 
numerous "red guard Units" at appropriate 
time, "will march past the plains of Bengal 
by the end of this year or early next year." 
We see evidence of this in what is 

happening in West Bengal, I would draw 
your attention and the attention of the 
House to Amrita Bazar Patrika which is 
published in Calcutta and on the 28th 
it says : Red Flag Atop Presidency 
College—Police Officer killed in Naxal 
attack. So we are having our National 
Flag burnt and brought down and the 
red flag is being put up in its place. 
On the 13th it "says : Mini-war at Sib- 
pore college—Nsti! set fire to work 
shop—Vandi Jadhavpur poly- 
pur polytechnic. In the Amrita Bazar 
Patrika of 1st May, it has given a small 
heading that the Jadavpur University 
is closed, due to these activities. 1 will 
read a letter which they have published 
in the front page : 

"A warning by Naxalites 

We produce below the facsimile of a letter 
wc received on April, 30 

'WARNING NOTICE' 

This is to give you warning that in case you 
still continue your present policy of abusing 
our party and our activities, you are likely to 
have heavy consequences. So. immediately 
try to give up these tactics as otherwise, one 
of India's leading paper, as they say 
(capitalists) will be no more there. So be on 
the alert. We are planning an attack, which 
will be a turning point in the history of India." 

Such open revolt is taking place in West 
Bengal. For over a month now there has been 
a change of government in Bengal but I have 
regretfully to stress the fact that such activity 
has become more common since the President 
took over than even when the Marxists were 
in power. The Minister of State for Home 
Affairs has admitted this in this House and 
though he has suggested this to be the result of 
the strong action taken by the present 
authority it is obvious that the action has not 
been strong enough or wide enough. If a 
group of 5 or 7 people can, in wide daylight, 
enter a place of public activity, ransack it and 
leave "without being apprehended then the so-
called long arm of the law is neither long 
enough nor strong enough.      But 

more than the arm the fault is that the head for 
intelligence is not being gathered and timely 
preventive measures are not being taken 
effectively. It naturally follows that if the 
present authority in Bengal is proving itself 
incapable of handling the job, there should be 
a chance and a more experienced person with 
high power executive capacity is posted there. 
How long shall the people of this land, and 
especially the long suffering ordinary people 
of Bengal, see their kith and kin murdered as 
a result of a foreign inspired ideology of 
extermination ? It is time that the Centre acts 
and acts promptly and determinedly. I admit 
that the change should take place and should 
take place soon. 

The other point I would like to bring to 
your notice, and through you, to the notice of 
the Government is that I wholeheartedly 
support the demand or the request by Shri 
Ram Niwas Mirdha regarding the Rajasthan 
canal. As you know, the western part of 
Rajasthan has been suffering from continuous 
drought for years on end and this canal is a 
long-term measure that will give relief to laks 
of people and the Centre should see to it that 
they complete this canal as soon as possible 
and bring relief to the people there. 

Another point I wanted to touch upon in 
one minute was about the All India Services. 
As you know, while discussing the subject of 
national integration at the Chief Ministers' 
Conference held in August 1967 it accepted in 
principle the creation of three new All India 
Services in the fields of engineering, forestry, 
medicine and nubTic health. After the 
adoption of the Resolution under article 
312(1) of the Constitution by the Rajya 
Sabha, the All India Services Act was 
amended accordingly. 

[THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN)  in the Chair]. 

But as technology is becoming more and 
more important in the interest of the nation 
and its integration I think All India Services 
in these three fileds should be instituted. Out 
of these three only the Forest Service has 
been organised ; the other two Services have 
not been organised yet and the reason given is 
that some of the States do not agree to it but 1 
think the Centre should make an effort—if 
they have failed    once    they 
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should make fforts again—to bring about All 
Indi i Services in the other fields as well. And 
they should be at par with the Indian 
Administrative Service otherw ;e there would 
be disparity and d i sa t i s faction among the 
highly paid of cers which is not a good thing. 

SHRI A. 11. MANI : Mr. Vice-Chairman, 
Sir, speaking on the Appropriation Bill, J 
would like to refer to Demand No. 6! dealing 
with broadcasting for which the Government 
has asked for a grin: of Rs. 12.68 crores. I 
would also 1 te to deal with Demand No. 14 
for the Ministry of Finance and also with the   
Demand for tourism. 

in regard ti the Demand for the Ministry of 
1 ft rmation and Broadcasting I woui-1 ike to 
state here that there is an in stmt demand in 
the country that a public corporation should 
take o.er the All India Radio. And this has 1 
fen recommended by the Chanda Committee 
also. I may recall here that as fa back as 1961 
a Resolution was adop ed in this House and I 
moved at that time an amendment asking for 
the All India Radio being converted, being 
taken over by a public corporator That 
amendment unfortunately wa defeated at that 
time but the conditions that existed then do no 
longer exis. now. At that time there was a o 
le-party Government in the country a?id there 
was not much dissatisfaction frith the working 
of the All India RaC o. But now a" multiparty 
system i coming up in the country and il is 
necessary that the Central Gover ment should 
not have an all embracing control over the AH 
India Radio. What the structure of the 
corporation should be is a matter for detailed 
d icussion. The Chanda Committee its*. If has 
given a blueprint for the corpc anon. I may or 
may not agree wit all the contents of the 
blueprint.    If   or any reason. . . 

SHRI JOA< HIM ALVA (Nominated) : 
Mr. Chanda is always on the side of big 
business. 

SHRI A. T MANI : Mr. Nath Pal was there 
; M . Nath Pai is not on the side of big 
business. Mr. Guru-padaswamy vviio was in 
the Government was a member of the 
Committee. All of them recommended that t 
ie All India Radio should be converted nto a 
public corporation. If for any rea on the 
Government finds 

it difficult to accept this proposition at the 
present time I would like to make one 
constructive suggestion for which there 
should be no opposition from any quarter. 
There should be a Broadcasting Council to 
advise the Ministry of Information and 
Broadcasting regarding the broadcasts from 
the various regional stations and also from the 
Delhi station. How the Broadcasting Council 
should be constituted is a matter of details but 
presumably a Council of that kind if it is to 
Command public confidence must consist of 
some of the representatives of the Opposition 
parties also. It should also consist of repre-
sentatives who are proficient in music and 
culture or who are connected with 
orgainsations specialising in music. These are 
all matters of detail. Such a Broadcasting 
Council should be set up because there is 
today fragmentation of our politics and our 
politics is taking a highly regional shape. 
There are States today which want to have a 
voice in the broadcasting system as far as 
their State area is concerned. 

Regarding the All India Radio I would like 
to say here, notwithstanding whatever might 
be said on "this side of the House, that in 
recent months the standard of performance in 
respect of impartiality has been very high. 
Sometimes in the crucial days of the 
presidential election there were lapses but I 
am glad now that whenever the All India 
Radio refers to the ruling party it describes it 
as the Congress led by Mr. Jagjivan Ram and 
wberi it refers to the Congress (Opposition! it 
refers to it as the Congress led by Mr. 
Nigalingappa. This is a very fair way of 
presenting news. And I do not see any gross 
distortion of news a* far as All India Radio is 
concerned but, Sir, our politics... 

SHRI JOACHIM ALVA : Last night Mr. 
Morarii Desai's speech was reported very 
well. 

SHRI A. D. MANI : I did not listen last 
night but on the whole the All India Radio has 
been giving quite a good deal of time to the 
Opposition as far as news broadcasts are con-
cerned. I, as an experienced journalist, cannot 
find any room for objecting to the tone and 
tenor of broadcasts of the news. Regarding 
the features programme, it must reflect what 
is happeing in Parliament. There are so    
many    controversial    questions 
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coming up. Members of the Opposition and 
Members of the ruling party must debate these 
matters freely on the air. There is no point in 
putting an iron curtain round All India Radio 
and insulating it from the public. The Fourth 
Plan is proposed to cover 90 per cent of the 
population with radio broadcasts. Radio is a 
more effective instrument of public opinion 
than even the press because it will reach the 
villages which the newspapers cannot reach. I 
feel therefore that since All India Radio is 
going to be the main mass educator in the 
country we should have a Broadcasting 
Council set up immediately. If the Govern-
ment is not willing to accept the idea of a 
corporation to advise the All India Radio in 
regard to broadcasts, I want to put forward one 
more suggestion and I hope it will not be 
considered a bizarre or an absurd or a novel 
suggestion. In Britain even though the 
television network is managed by the BBC 
they have set up an independent television 
authority. I do not want private broadcasters to 
broadcast news programmes of their own but 
there is certainly room for promoting 
competition between a monolithic structure as 
All India Radio and other interests which are 
interested in information media. I would like 
an experiment of a private broadcasting station 
run by a trust to be operated in Bombay with 
sponsored programmes so that we may have 
more cultural variety, more news variety, in 
regard to the programmes. This is to promote 
competition between the All India Radio and I 
am suggesting Bombay because Bombay is in 
my opinion—I hope nobody will object to 
that—the most enlightened centre in India 
today. I hope Mr. Khadilkar will be very 
happy for the compliment that I am paying to 
that city. 

I would like to refer to the suggestion made 
by my hon. friend, Mr. Thengari. about the 
wage question. As far as the Central 
Government employees are concerned, in 
1958 their wage bill was Rs. 308 crores. Now 
it has come to Rs. 1400 crores. The number of 
employees in the Central Government in 1958 
was 1.44 million. It is now 2.74 millions. The 
Government seems to be the biggest single 
employer in the country today. These 
problems are likely to arise from time to time.    
We do not want pay    com- 

missions to be appointed on an ad hoc basis as 
and when their demands are pressed in 
Parliament and Ministers are forced, cornered 
and compelled to announce the formation of a 
pay commission. The principles regarding the 
structure of governmental pay should be fixed 
for a long period of time and not from time to 
time or from one commission to another. This 
is necessary. I would like to suggest, instead 
of having pay commissions appointed at 
various intervals, there should be a continuous 
reviewing body at the Centre which will 
consider the price level and make suitable 
recommendations to the Government 
regarding the adjustment of the emoluments of 
the employees in respect of a rise in the cost 
of living. As to how it should be worked, 
these are matters of detail. There should be 
some element of judicial determination and 
perhaps a retired High Court Judge may have 
to be appointed on such a body. 

The third point is about the Ministry of 
Tourism. I would like to mention that while 
our hon. Minister, Dr. Karan Singh, has 
projected the image of India very much 
abroad, we do not think about Indian tourists. 
We always think about foreign tourists. We 
are thinking of five-starred hotels and 
reproducing the American and British 
atmosphere in our hotels. 

SHRI JOACHIM ALVA : He is one 
of our best Ministers. 

SHRI A. D. MANI : I am paying a tribute 
to him. He has projected our image abroad. It 
is accepted that the tourist industry is the 
fastest expanding industry and we are very 
much behind even Morocco and Yugoslavia 
which have turned the tourist "industry into a 
rich foreign exchange earning industry. I 
would like to suggest that the Government 
should think of popularising tourist traffic 
among our own people. In the old days we had 
the zonal tickets when a man could go from 
one zone to another, but all those concessions 
have been withdrawn. Everybody thinks in 
terms of five-star hotels. I would like to make 
a suggestion to the Minister of Tourism that 
he should think of two-starred hotels where, 
the people of this country utilising railway 
concessions, may go from one end of the 
country to another. 

The other point I would like to make is 
about the  student's concession.      It 
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is already the: :, but the zonal concessions, 
which w re in force about twenty years ago, 
hav' been withdrawn. One could go in tht 
same zone—Mr. Khadil-kar knows—fr 'm 
Sholapur to Nagpur or Bhandara, loving about 
any number of times. That kind of concession 
should be restt -ed with the co-operation of 
the Railwa}  Ministry. 

I would lik 10 mention here that one of the 
coi lplaints made by foreign tourists is thai 
they are giving the projection of i Westernised 
India at these hotels. Many of them would like 
to come a id stay in Indian homes, try to see 
hov India really lives. We do not give tl em 
that opportunity at all. We want hem to have 
their living transplanted fr >m America or 
Britain. I hope that the Minister of Tourism 
will give his tttention to this aspect of the 
matter and with co-operation from the State 
Governments and voluntary organisati' ns, 
allow the foreign tourists to livi with Indians 
and eat with us with tl eir own hands, sitting 
on the floor, ins aad of sitting at the table as 
they d ) in one of the fashionable hotels in D 
lhi or Bombay. I would like to mentioi what 
one of the sympathetic observei of India has 
said. A friend of India said this :— 

"India's relatively tiny intake of tourists 
is n linly the combination of geographical 
and psychological factors. Pe< pie don't 
want to travel so far to a country they're not 
sure about. Onl; a minority still believes in 
the old myth ; only a few more are curious 
I nough to disbelieve in it, and many of 
these are coming for gurus or m;iharishis." 

We have projected the Maharaja as the 
symbol of India. Maharajas are going away w 
h the abolition of the privy purse, ^et us now 
project the India which ii seeking to develop 
fast by itself, out f its own resources and 
according to i s own traditions, and allow the 
tour its to come and observe the atmospher of 
real India which lives in the vil ages. 
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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : The House stands adjourned till 
11.00 A.M. tomorrow. 

The House then adjourned at 
three minutes past six of the clock 
till eleven of the clock on Tuesday, 
the 5th Mav, 1970. 

GIPN—S3—26 R.S. /70—16-12-70—570. 


